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I, the OWrman of the Committee on Private Memben' Bills and Re.olutiona 
having been authoriled by the Committee, present on their behalf this their Fifty-fifth 
lleport. 

2. The Committee met on the 17th February, 1965 for classification and allocation 
of time for diacwaion of the following Billa:- . 

(I) The Indian Penal Code (Amendment) Bill, 1964 (lrwrlion of new 
iectiom 298..4 de.) by Shrl GOpa1 Dutt Mengi. 

(2) The Conatitution (Amendment) Bill, 1964 (..4m,endmpat of articlu I, 2, 
I, 4: •ft:.) by Shri Pntaah Vir Shastri. 

Clauificalion and allocation of time to Bills 
S. The Membm c:oncemed had been invited to pre1e11t before the Qunndt.tee their 

• views on their BiU.. Shrl Prakash Vit Shutri (who is also a member of the Q>rnmittee) 
attended the sitting. 

(. After c:omidering all aspects of the Billt, the Committee ~ both the Bills 
in category 'B' and recommended allocation of time to them as indicated below:-

(U The Indian Penal Code (Ameadment) Bill, 1964 (lmmion 
of new sectiom 29M de.) . 1 hour. 

(2) The Constitution (Amendment) Bill, 1964 (..4mtndment 
of arlicle1 l, 2, 5, 4: etc.) 2 houn. 

Recommendation 

5. The Committee recommend that the catqoritation and allocation of time to 
Bills as shown in pangraph 4: above be ~ to by the Houae. 

Na:w DELHI; 
Ftibrua.,., 17, 1965. 

S. V. K.RISHNAMOORTHY RAO, 
CMimum, 

Committ•e on Private Memb1ri' 
Bills and Resolutions. 




